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0P From.. 203 . CHENARL...... Constituency(Name of i e Comstinacin.
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Election, do hereby solemnly affirm and staie on cath as under:-

Znke out whiche Lapplicable) "
! e out walchever is nul Tgll]‘ilfraﬂebﬂ'l‘_ I.IH' ITE—D

{1} 1 am a candidate set up naunie of the political party I/ am contesting s an
Independent candidate.

(1) Details of PAN and mlumfl!'lingnnummuzrutum. Ve

5. No. | Names Sk Permanent The financial year for | Totakincome
Account Number | which the last shown In Income
{PAN) Income-tax return has Tamem[in -

- S TS N been filed Ipees)

I Sell BAPPRCATIG| 20'3-14 (F-y) EGHUM =00 ]

ri Spouse- MNIL = prr i

3. Dependent | HiE < NI ~——

i, Dependent 2 ML ﬂ)‘,q o

5 Dependent 3 ............ ML — M/A —

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

8L [ Offence Deseription
No. n = =
(a) | The details of cases where the court has taken

cognizance, Sections of the Act and description | 415 188- T.P.cv
of the offence for which cognizance taken ;

| &) [Name of the court, Case No. and Date of order | JUD QAL HAG,UTEHTE FTJTeL

- o taking cognizance - 2¢9[09 DATE- 14. 04, g, PJ fﬂjﬁﬂm.m
(V| Details of Appeal (5] / Application(s) for revisian — T
1 (if any ) filed against the above orden(s) - HIL |

4 Cases in which | have been convicted by a eourt of lnw(other those rel'ermd Lo in F‘o-rm 21’:!

| L Tesier e e kel

1% details of cases, Sections of the
Act and descraiption of the offence for
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| which convicted ;

| fh'r Name af the Court(s). Case No, and ~ \‘L —

| Da.u.:is:l of ﬂrdrr[a]

e P m’;”’d‘fi"‘)’a&ﬁﬁfff



ML

130 Thut Lgive hesem beliw the details of o« w assets (movable and iamuvable eic.) of mysel;

firw spowse and all depenidents:

A Details of mnosable assets ;
I Mjara:

_:—_'_-.

L. Assels in joint name subicating the axten ol joint ownership will also have to be given

2, In case of deposivlnvestment, the details including Serial Number, Amount, Date of Deposit, the Seheme,
Mame of Bank/ Institution and Branch are 1o be given

3. Value of Bonds/Share/Debentures as per the cirrent market value in Stock Exchange in respece ot lized
companies and as per books in case of non- listed companies should be given.

4 . Dependent’, here means a person, substantiall

3. Details including amount is 1o be piven separately in respect of each investment)

y dependent on the income of the candidate,

'S, | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-
No — T —
1)~ | Cash i hand PEc-13] 19490000 9432 =00 ML NIL MIL
| (i) | Details of Deposits in Bank £ - - - DEHRIIMSIN = == TS
lfdﬂmFm&wT?ﬂ;m Deposits aff e Mo~ 314513386896
a 0 s - =
including saving accounts), R¥= 3596=0 MNiL
Deposits with Financial ~ £-B-[. BINARVIDHAM SHARNA , NIL
Institutions, Non Banking = MIL
Finuscla] Conganics st Afk Mo- 20015881313 MIL
Cooperative societies and the  R4= 15921 =do - .
., amount in each such deposil
{1ii) | Details of investment in Bonds,
Drebentures/shares and units in ~ ML |
companiesMutual Funds and i i 'L ' PL
others and the amount. - —
{iv) | Details of investment in NSS, =
Postal Savings, Insurance Policies I
and investment in any Financial HiL NIL MIL ML MIL
Instrument in Post office or
Insurance Company and the | |
| .| amount -— ) | |
1%} | Personal loansfadvance given ta 1
any person or entity including
;1-*' i firm, Company, Trusi etc. and HilA HIL NiL NIL i il
.| other receivables from debtors = - i -
5 _and the amount. cc v | l T e
| :v.-i}i Motor Vehicles/Aircrafis’ EE& Nb- BROIPI3 !'EE-Q- 01 1
; Yachts'Ships (details of Maie. Y NIL ML ML l NIL
Registranon No. ez, Year cr{'ujTi\I"DLuﬂ‘;ﬂ T3=00 L R
| Purchuse-end srmoun \ Tom T - ____________..f. PP el
vl Jewelny, bullion and valusnlcple-I3- 10 6M | 356M 0L |
| thing {give detasls of weight and GOLD ps=ro1sopron NI NIL | NIL |
Labe)(PERSEMOL WRARMYRS: 290000 gitveaizongm | _ [\ o
RJ: 1000000
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ST el T e T e T Wit ONIL
. Eill. - {:..;rl:;m-"f'nlul value Bi= Ig*asy;ﬂ:n ]:_I_Hqﬂl‘.l)'ﬂ E i MIL H_”._ .| =K M l-l. |
& Iretaj Immovable assets: ¥ i j I
iMete: 1. Properies in joint owne rahip indicating the xient of joint awnership vill also have o be indical o
2 . Each land or buildirg or apartment should be menlioned separiately in this format. )
iE_ T Deseription TA, ~ [Sedf T [Spouse [ Dependent-1 | Dependent-2 | Dependent-3 |
Mo |
() |AmnculonilLand  AT- PAN)TANK) |
o Location(s) pMANTOLIA NIL HIL ML ML |
Survey number(s) P04 FI;I PEHMRI ONIANE i ==
Area (Total measurement in DIITE BD
Whether inberited property — - .
{ Yes or NOJ) —1— Vs NTL MNIL NMIL NIL
Date of purchase in case of self
acquired property N/A ML ML MIL NIL
Cost of Land (in case of
Sl the thie of N/n ML MIL | NIL MNIL
purchase — ' =
Any Investment on the Jand by g Hf
way of development, A ML ML MIL ~IL
construction efc.
:ﬂp;ﬂeaﬂmumcmmm R 1gnrg.“=.u MIL MIL NMIL NIL
() . NIL
Locstion(s) ] NIL | CNIL ML '.j““
Survey number(s =55 = ;
ﬁtj‘rﬂtﬂmiﬂ ML NIL NIL | NIL MIL
Whether inherited property
(Yes or NO) _HIL _H!L NIL NIL ML
| Date of purchase in case of self T ML NI
::l:quin:dl.l:;p;ﬂy - MIL L NIL
Qst o in case
lk purchase) a1 the time of MIL - NIL NIiL ML MIL
| purchase ;
7 | Any Investment on the land by
7 Luiay of development, NIL NIL NIL MIL MNIL
construction etc.
-‘I.j:;pmximattl:w:u'tlma_-'é\.‘ﬂ l NIL MIL ML MNIL ~L
vitue | = -
i) [ C© a! Baildi P .
| i | (including apartments) MIL NIL ML NIL —NIL |
| i -Location(s} = D
| -Survey numbers) e [ - =¥ | e
[ Built up Area (Total MIL NIL MNIL NIL | MNIL :
_|memommentingg. B) 0 | TV L 5 i 1) TR, L
L 3 =

e e D
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Y Wiher inheriacd propert

' 'l-' e ar NU) | MNIL MIL | MNIL MNIL NIL |
| o of purchase incase of -o -
| a"tlred property - _ﬂ?.t__?_' _H”‘ s .’f'_”“_ 1 _H. [E,;_... i =
vt ol properss ir ciase o L | .
| |p| rchase)al the time of | M T—MIL ' NMIL [ MIL | NIL |
R 1 N 2 . i L
Ay Investment on the 1 &5 I
i pn:pcnl.-bhy way of 2 NIL N IL NI NIL MNIL
1 development, construction ete. J
f Approximate Current market { MIL ML ML NIL MIL
] value | - o 5 NI
Fiv) Eaiumm_mmanmmmﬂ%fnﬁn_;gﬂkr =1 — Gk i
aparimenis, ) B L I
-Location(s) P4+ Py DENDIOMSHNE
- Survey number(s) DLIT- ROH TAL
A.m;?‘uu]nwmummcmin 1400 NIL ML NIL NIL
| sq. fi.
Built up Area (Total T M
messwerentinsg. ) _ A0 51 . NIt NIL NIL L
r inherited property I i
_gﬁo;m!}h _ o YEs | I"Ht ML ™ :- e
Iopﬂl‘tls!lr]m:nse H}'! NI ML L L
sequired property i s
Cost of property (in case of N NIL
purchase) at the time of /H Lt NIL ML NIL
Any Investment on the land by
| waynfd:;velnprmm, N/A . Hl!; MIL MIL MIL
constriction eg,
! Approximate Current market Ry:| £ 0Op00=08 NMIL NIL MIL ML
| value -
) Dlhen{?;uchu'imi" MNIL T MIL MIL NIL MIL
property -
(vi) | Total of Current Market : ozep MY NIL NIL MNIL
Value of (i) to {v) above RS -ﬂ'm@ﬂ .P 1L = —

{6) Tgive herein below the details of liabilities/ dues to public financial institutions and government :- )
[ (Note: Please give separate details of name of Bank » Institution, entity or individual and amount for each item)

‘\,\ 's.
M,
i ' - -
| iy ! Loan or dues to Bank/Financial | — Iw
X i Institug e 1 ™
| Name of Bank o 1 ML ML ; ¢ H‘.}'
| Amount outstandmg
| Nature of loan
| Loan or dues 1o any

| individuals/ Entity other than i NIL | ML MIL NIL NIL
l

Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |

| mentioned in (i) above.
Name(s)
| Amaount outstanding
| Nature of loan




f

[ Any other liabitiy T NIL NIL | _rTI_I:_' NIL | ML
——— I - i A CHE e
|| Grand total of liabilities peo_yy' NIL ML NIL " NIL MIL
:iI} Eﬂm!lmyguiﬂug ijFRIiHﬂL ) vl __—!_. —— 1]
23 to depariments deski 0aMN - i
with govemment F‘ﬂﬂRWHE vl NIL ML | NIL MIL
_._m“*mmiﬂ_ﬂﬂgﬂﬂgﬂﬂ-mﬂﬂw .
Dhues to departments dealing ! |
with supply of water l—nL NIL| ML MIL NIL
Dues to departments dealing h —_ ‘—I
with supply of electricity NMIL NIL NIL NI NIL
Dues to departments deali 3
with supply of s T NIL NiL ML ML ™NIL
_telephonesimobiles
muhdtpﬂmduhng
with government transpon NIL ML NIL NIL NIL
(including aircrafis and = .
|_lelicopters)
[ncome Tax Dues ML ITH NIL NIL ML
Wealth Tax Dues MIL NIL NIL NITL NIL
Service Tax Dues ML NTL NIL ML MNIL
HIII!_I'I:_lpﬂ]-"PI‘DpCﬂ)‘Tﬂ Dues MIL ~JIL HiL MIL MIL
Sales Tax Dues ML ML NI ML NIL
Any other dues < OMIL —MIL NIl MIL NIL
Grand total of all Govt. dues , 264000209 MIL | NIL | MNIL NIL
MATRIC - HIGH SCHOoL DEHR) ~T983( B-5-EBPAY
PP G B8 - T.L-N COLUEGE DEMRI- 1987 — "
b. Spouse.. HOVSE WIEE L.L:B- Ra MT AL VIDHICOLLEGE,SASTARAM

(8) My educational qualification is as under:

{GIF; details of highest School / University

I_’le'n: of the School /College/ Universi

[

a3

(MAEDH UNIVERCITY - 3annqmm~ 1995

r

o (9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

education with full form of the certificata/ ﬁp‘tonu! degree course)
and the year in which the course was completed.)

N

1. | Name of the candidaze

| sh.t

2. | Full postal address

A

; .gHng BIHAR] RAM

—_—

T4P0-_PAN)TAN K| DNANTDLIA

PENR|

slate

3. | Number and MName af the constituency and

3. | Name of the Political party which set up the
candidate (otherwise write ‘Independent’)

4. | (a) Number of cases in which conviction order
| passed (other than those referred to in Form 26) |

ROHTA
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Foial mamber. o ol o oo -.-.I.._'-[-:Jh;-

3 o
i L (5] hove takon _.'.;_r:'zi ¥ — '[ GH E
=,'7_|1,‘-.1' ol SH}'-‘IH B' H:anl amM I Yeo, fw which fast L T I P |
Li . "tpapeReg ?3':1) | Inewme Tax Retum [iled fd i
e ARG 7 R 2013-14 (F-y) [Ri= $00000 = 00!
| {b) Spouse: ™ — = . T/ O T N
| €c) Dependents . ey L~ /A |
L& ~ Details of Assets and Liabilities in rupees = e
Description __jSelf | Spouse | Dependent-1] Dependent-ii Dependent LI
A, Moveable : . H
O £ TN BTN T
b. Immovahle - = L
e o N [snmnn MIL _‘_Hl | S L
(i} | Purchase Pricc and A,
Development Cost of N/A | A 1.5 ML NITL
Immovable Property S
{Total Value) —
i) | A i Current |
g P L R Wal mic| mIL INIRE
Asser (Total Value) | == -
7 || Liabilities : ;
(i) Governmemt AJ [X]
dues (Total) Dpy 1t4tllnu:rn ML ML NTL
(ii) Loans from Bank,
~5 Financial Institutions ML My ML NIL ML
| L others (Total) e — = =
.'. 8. Highest educational qualification’ MATRIC- NIGH SCHODL bENEI- 1983 (PaT an))
J T BA- —T.L-N COLLEGE pEH AI- 1953 B4 E
(Give details of School / University edicatioBwith fillt fobh TRl cerliticute/ Bptcidr Begrid s
1 course} (Name of the School /College/ University and the year in which the course was s completed.)

VERIFICATION

L. the deponent, above named, do
bestof my  knowledpe and haii
declare that ;

{a) there is no case of conviction ar rending case
thi | my spouse; or my dependents 4o net Fave
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hereby verify and declare that the contents of this affidavit are true and correct 1o the
ef, no part of it is false and nathing material has been concealed there from. | further

eggainst me other than those mentioned in itenys 3 and 4 above;
ans asset or Hability, other than those mentioned in jtems 5 and &
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the tast date of {iing nominations,

T Nate 1 Affidavit snould be filed lntest by 3.00 78 on
tmhissioner or Mugistrate of the Firse Class or before Miviary

= Affidavit suould be swoin before an Lt Con
Puhbliz,

3 Al columns should be fitled up and 1o colimin 1 he left Wank. IThire is no information to Curisl i mespucl oof
any jlem, either “Nil" or “Not & plicarle g the case may be, should be mentioned

4 The affidavit shiould be either brped s wrrien iegihiy and neath:
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